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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 3917 of 2025

Ram Milan Y adav

..... Petitioner(s)
Versus
State Of Uttar Pradesh And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) . Manoj Kumar
Counsel for Respondent(s) . C.S.C., Rameshwar Prasad Shukla
Court No. - 55

HON'BLE CHANDRA KUMAR RAI, J.

1. Heard learned counsel for the petitioner, Mr. Anil Kumar Y adav,
learned Standing Counsel for the State-respondents and Mr. Rameshwar
Prasad Shukla, learned counsel for the respondent- Gaon Sabha.

2. The instant petition has been filed for the following reliefs:

"i. issue a writ, order or direction in the nature of mandamus commanding the
respondent authorities to take appropriate action for removal of encroachment from
the gata n0.5973 area 460 kadi recorded as "Pond" in the revenue record situated in
Village- Araji Devara Karakhiya (Pakarihwa, Dakshin Purva), Tahsil- Sagari,
District- Azamgarh, which is recorded as pond.

ii. issue a writ order or direction in the nature of mandamus commanding / directing

the respondent no.2 to decide the representation of petitioner dated 18.1.2026."

3. Learned counsel for the petitioner submitted that in view of the entry of
the plot in question authorities be directed to take steps for maintaining
the plot according to its entry.

4. Learned Standing Counsel for the State and learned counsel for the
Gaon Sabha submitted that the village is under consolidation operation, as
such, the instant public interest litigation cannot be entertained.

5. | have considered the argument advanced by learned counsel for the
parties and perused the records.

6. There is no dispute about the fact that village in question is still under
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consolidation operation.

7. Since village in question is under consolidation operation, as such, the
instant public interest litigation for prayer made in the petition cannot be
entertained.

8. Theinstant public interest litigation is dismissed accordingly.

(Chandra Kumar Rai,J.)
January 22, 2026

Rameez
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